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IN. pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 
‘Governor is pleased to order the publication-of the following Evglish translation of notifica- tien no, 17: /X-M.K 88 XXR(D)-84, dated August 17, 1988 : a a ee 

Ts No. 1787/X-M.K.-88-XXR(1).84 ; ; 

IN exercise of the powers under section 13 of the Uttar Pradesh Cinema (Regulation) 
Act, 1955 (U.P. Act no. 3 of 1956), the Governor is pleased to muke the following mules : 

. THE UTTAR PRADESH CINEMA (REGULATION OF EXHIBITION BY 
MEANS OF VIDEO RULES, 1988 - 

CHAPTER. I 

Preliminary 

Shor title, 1. (1) These rules may be called the Uttar pradesh Cinemas (Regulation 
@pplication and ef Exhibition by meansof Video) Rules, 1988. : 
eommegoement - sane 7 = 

(2) They shall apply to Video librariesand to exhibitions by means of 
Video in apermanent building with. seating capacity not .excceding 125 and 
Such exhibition in all temporary building, ‘ 

*. 

Nove : Exhibition by means of Video in a Video Cinema with seating capacit 
exceeding 125 seats shall mutatis mutandis be soverned and eee 
by the Uttar Pradesh Cinematograph Rules, 195) with such relaxations 
aS may be gtanted by the State Government. is 

, (3) They shall come into force with effect from September 1, 1988. 
meaebiens 2. In these rules, uviless the context otherwise requires — 

(a) ‘Act’ means the Uttar Pradesh Cinemas (Regulation) Act, 1955 ;_ 
(b) ‘licence’ means a written authorisation by the Licensing Autho- 

tity to give exhibition by means of yideo or to operate or keep a Video | 
Library granted in Form-lL.or Form ot Form IV, as the case may be, 
appended to these rules; : are  
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an FS. {c) ‘licensee’ means a person who has been granted a licence and 
includés his agent appointed fir the purpose under a power of attorney 

. whose appointment-has been intimated in writing to the Licen Sing 
Authority 5 

(d) “Licensing Authority’ means the officer specifica or authorised 
under section 4 of the Act ; 

(e) ‘Permanent building’ means a building which isconstructed, for 
permanent use, with Stone, nad, brick, mortar, cement or other nen- 
inflamable material ; 

(f) “Public service vehicle’ has the meaning assigned to it in the 
Motor Vehicle Act, 1939 ; = Bog 

_(g) ‘temporary building’ means a building which is not a ‘permanent 
building’ and includes a booth, tent or a similar structure ; 

(h) “Travelling Video Cinema’ means a video cinema which gives 
exhibition by means of video in a temporary building 5 

(#) ‘Video Cinema’ means entire place licensed for exhibition by means 
of video in’a permanent building und includes appurtenances, plants and 
apparatus located therein ; : 

(i) Words and. expressions used in these rules but not defined here- 
under shall have the meaning assigned to them in the Act, 

__o:, No person shall be granted licence unless the licensing authority is 
ae that the provisionsof the Act and these rules haye been complied 
With, oS 

Cuarter II - : “ 
. Requirements of a permanent bulliing, seating etc, for a video cinema, 

| 

4, (1) Thére shall be an independent entrance on tlic: public th rough- 
fare on which the site of such building abuts. 

(2) The building shall be provided with: open spacoe.of not less than 
3 metres in width on any two Sides, and open space of not less than 6 metres 
in Width in the front for parking of.vehicles, If the building is away from 
thoroughfare, the approach road shall not be less than-3 metres in-width: 

“@) The building — 
(i) -shall be well built, structurally Safe‘ and constructed of non- 

inflamable material. 

(ii) shall be sufficiently vantilated.  - 

(ili) shall have 1.6 metres wide verendah on a one side of the door- 
waySof the building, - : : earn 

(iv) shail have at least one doorway per 50 seats and in any case not — ess than two, fitted with door to open outwards and the size of the dol D e doors 
Shall not be less than 1.95 metresin height and 1.34 metres in width, 
_ (¥) Ths noratal height of the roof or its i 

‘oor shall pot be less than 3.5 metres with 
_ a beight of 2.75 metres, 

; ~~ 6) Seal have the landings, doors, staircases, lobbies and corridors of 
=) sethessthan 34 metresinwidth. — - st noe 
\ | (A) ts case the auditorium is constructed o 
floor of 2 Saiiding, it shall have 1.6metres wide verandah on any two-sides with alieast Owip Sisir cases to ground floor on two different sides, out of which one = tSe peta thorough fare, The width of the staircase shall not be less Stees with iGoms. riser and 25cms,.tread and: there shall not be less ore than 15 stairs at a sitctch. The open space required under i & provided of ground floor. The other Tequirements shall the preceeding Sub-rules. 

  
mme‘tiate covering from the 
electric installations fitted at 

n the first floor or the second 
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Tr sf of personsto be admitted into the auditorium shall be 
ee eelating at the rate of 20 persons per9 square metres of -   

Restrictions on 

Requirement of 
a permanent 

() Ts ? Seats shall be firmly arranged and secured for public conye= . Seating 

 



  

EY Ventilation 

Sonitatiew 

Afra ent for diisttag wcce 

Electri’ instgjja- 
tion       

Width of television or video Screen Maximum seats (i), Not exceeding 51.00cms. . 30 seats —- = (ii) Not exceeding 67.50 ems, 
50 seats Gii) Not exceeding 77.50 cms. 75 séats (iv) Not exceeding—_100 cms, 

100 seats (v) Exceeding 100 cms -- 125 seats — 

  

- ; ae a : > = —> - —. 5 ” 

‘See way ereteror nae, 1° feasaT oes 
For the purposis of this sub-rule, floor area shall not include the ares for . 

ra Passages, gangways, stage and all placeS:to which the public are not. 
admitted, 

  

Q) The Licensing A whority shall determine the maximum number of seats 
for each class Separately and the Same shall be Specified in the licence and 
also Prominently displayed near the entrance door of each Class, ~ (4) Every ‘seat Shall be of 0.45 metre x 0.45 metre and Shall have back 
SUpPort and arm-rests, It Shall be bottened together in complete lengths. The 

Seating Shall be properly arranged so.as to leave free access to the exits, (3) There shall be an intervening Space of at least 36 cms. between the cae One seat and front of the seat Immediately behind, measured perpendi- 
Cularly, } 

; (®) There shall be a Passage of 80 cms. in width Parrallel to rows for every ten rows of Seating accommodation, 
(7) There shall be at least one gangway. The gangway shall not be leas 1.0.90 metre in width and shall be so arranged that no seat shall be more 

than 10 seats away from the gangway, : : 
(8) The distance between the video screen and the first row of seats shal] 

not be less than two metres and no person shall be admitted with such space, (9) The seats shall not exceed the number specified below : 
  
    

6, (1) Except in the’ case of airconditioned auditorium, at least one ex- haust fan of 0.45 m. size shall be provided.” ‘The exhaust fan shall always be kept working during the performance of-the Show. , — - 
(2) One ceiling fan of at least 120 m. (56") size shai be provided for every 25 seats or less, 

(3) Except in the case of airconditioned auditorium, there shall be opening — of 929 sq. cm: for'every ten persons for natural ventilation Purposes to ensure a balanced air Supply. , 

71. () Atleast two W.C. and three urinals Shall be provided, out of which one W.C. and one urinal shall be for exclusive use of ladies: 
(2) The latrines and urinals shall be cleaned ana flushed immediately before and after each exnibition and disinfectants be used daily, 
(3) The entire premises including the auditorium of the cinema shall be i lime washed or distempered and all iron and wood works be painted of varnished as the case may be ai least once every year, The premises shall at all times be kept clean and free from dirt. : : 
&.. Drinking water shall be provided in such manner and in such quantity aS may be determined by the Licensing Authority, 

~ 9. (1) There shall be a separate circuit controlled by a suitable linked itch for the Supply of el icity Lo the video. The-arrangément of emer ency light ane isp eeaes shall be made available to meet Tequirem ents in the event of power failure, z, > : (2) Three pin plugs with the third pin effectively connected to earth shall be 

    
uSe : G 

(3) Separate circuits shall be provided fot lights, fans and other equipments, 4) An automatic yoltag: regulator or stabliser Which can provide an out-- put = 230 volts shall be installed with the video equipment,    
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| ; = (5) A dim light by means of a bulb haying power not below 25 watts and not 

yaore than 40 watts shall be kept lighted during exhipition. 

(6) All‘the cables and wires used shall be of I.S.1, grade and the wiring shall 

pass through conduct pipes only. 

_ . (7) All electrical installations end other allied work shail be carried out by 

licensed registered contractor approved by the Electrical Inspector to U- 
Government. ' 

=f 

Cuarrer iil 5 

‘Licence : 

10. (1) The application for licence for giving exhibition by means of video * eee on 
‘Shall be submitted in Form no. | to the licensing authority alongwith the docu- tion by means of 

‘ments mentioned in sub-rules (2), (3) or (4) as the case may be. video 

(2) In the case of permanent building other than a hotel or restaurant, the 
“application Shall be accompanied with the following documents: 

~~ _ @) @ site plan ia duplicate showing location of the premises in relation 

to adjacent premises within a radius of 100 metres and public thorough fare 

on which the building abuts including the place, marked for parking of vehi- 
cles drawn on the Scale of 1.5. - 

ii) a building plan in duplicate including longitudinal and latitudinal 
sections aid seating plan containing therein the atrangements of seats in 

each class including gangway and places left open drawn on the. scale of 1:1. 

' _ _ (aii) no objection certificate from the Municipal Corporation, Municipal 

Board, Gaon Panchayat or any other local authority concerned. 

(iv). photostat copy of licence obtained for tne commercial use of video 
or television under tne Indian Telegraph Act, 1885 (Act 13 of 1885). ; eae : 

(v) docuntents showing the ownership or tenancy of the place, building 
an: andthe apparatus; 

, (3) In the case of a temporary building, hotel and restaurant, the application 

shall be accompanied with the documents referred to in clauses(iii), (iv) and (y) of 

; ~ sub-rule (2). ; 

= (4) in the case of public service vehicle, the application shall be accompanied . | 

/ with the documents referced to in clause (iv) of sub-rule (2) anda photostat 

- @opy of documentsof its registration under Motor Vehicles Act denoting there in 
_ the route, if any, of operation of the said vehicle. i ume hi 

i. ~ 1. Licence shal! not be granted for a video cinema, if it is situated — Dither se ati tne: 
f ; est amet eevee) ar é F 5 or gante 

+ = {i) within a redius of 500 metres of a permanent cinema cither existing licence. 
sr Under construction in a town with @ population exceeding 5 lakhs. _ 

(ii) within a radius of 1000 metres of a permanent cinema either existing 

  
  

-_ of under construction in a town with a population exceeding 50,000 but not —~ 
if exceeding 5 lakhs. : 

. iii) within a radius of 1500 metres of a permanent cinema, cither 
sooo or under contruction in a town with a population. not exceeding 

ai (iy) within a distance of 500 metres of another video cinema. 

: Explanation,— 

~  (® For the purposes of this rule the population of the latest census shall 
be takes into account while granting licence, 

__ Gi) The aforesaid restrictions shall not apply in case of grant of a licence 

‘ 5 to a -—perses already giving exhibition by means of video in a permanent 

‘he building before the commencement of these rules. 

ae (1) The licessing authority may on receipt of an application under 
~~ "Ss. wale 10 and after -having satisfied that all ther ents have been fulfilled grant 

= et the applicant in Form 1 oc Form Hl, 
rule g., oe 
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Pewer to refuse 
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Validity of licence 

Reacwal of 
licence 

Fee 

Jeopardised by Such relaxation 

   
(2) The licensing authority shall while tanting-or renewi; the licence in” thot Video cinema in Form H shali fix. the maximugs number os Seats oe ee “ selng or See ai the funiber of exhaust fans, descgiption and _ 

wer Ol Bre fighting a nce an dettnes seal cat cari? under these nee es = Sie ene .s Urinals, aS required 

tions farpeYeyy cence: granted under rule: shall be sibject to terms and condi: HOnsS impo: under sub-section (2) of section 5 of the act or directio; issued under sub-sectiog (4) oft Said section. ee a - 13. Any person already holding exhibitions by meons of video ina perma. nent building before the date of commencement of these Rules, may be granted (claxation by the licensing aithority from any of the provisions of rule 4 if the easing authority is satisfied t\-at the public safety, seourity and convenience i§ not 

14. The licensing: authority may for reasonsito be smoahtea in. writing tefuse a licence, if he is Satisfied that the exhibition by means of video in a video cinema or hotel: or restaurant is likely to cause obstruction, inconvenience, anno- yonce, isk, danget or damage to the residents or passers by in the vicinity of the place of exhibition, = ~ ie oe Jee 
atl} Except in the case of travelling Video cinema a licence for exhibition py means of video may be granted or renewed by the licensing authority for a period not exceeding three years at a time. ; ; 

= @) A. licence to’ a travelling video cinema for a particular place shall ini- taluy © granted for a period not exceeding six months which may be extended for a frther period not exceeding six months, 
16. The litsasiag ‘authority may; on application being made to it, renew. theligence.An application for renewal of licence, shall in the case of a travelling vdeo cinema be made within fifteen days before the date of expiry ofthe licence and in any other case within one month of the said date. The application for fenewal of licence Shajj not be taken into consideration if itis not accompanied by the fees prescribed under rule 16. , =a 

‘17. (1) The fee for grant or renewal of licence Shall be as follows: = 
(i) Video Cinema as i Fee Number of seats _ : a ees Not exceeding 50 seats - Rs. 600 per year or part. 

: theteof, cscs" esse, 
Exceeding 50 seats but not exceeding 100 seats a aecpre year or part 

thereof. 
Exceeding 100 seats but not exceeding 125 seats ~ Rs, 1200 per year or part’ 

thereof, 
(ii) Hotel and Restaurants .» Rs. 600 per year or part 

thereof per -yideo 
cassette player. og 

{ill) Public Service Vehicles -» Rs, 600 per year on 

cinema shail be Rs. 50 per month or part thereof, oT 
(2) Incase there is any such arrangement where exhibition is given by means 

(iv) The fee for the grantor renewal of a travelling video —— 

of video on 2 number of different television screens, video screens or video scope, an additional licence fee of Rs: 50 per year or part thereof, shall be levied for 
fach Such screen, feeiled by the said apparatus, by what soever pame it may be Called- a, 

« 

CHarier IV = 
Video Library — 

jcence fs 18. {t) Every application for licence or for renewal thereof for keeping a ieee video library ate the Hcensing Authority with full details of the place : to be licenced. ’ - fae: 

for one year or part thereof. - - 

2) The Licensing Authority may grant or renew the licence for keeping a vise en on pee of fee of Rs. 900 = 
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3) The licence shall be gtanted in Form IV appended to these rules. > 

(4) Any pérson_ who | keeps. a video library shall be liable to ptoduce docu- 

ments when demanded by any officer authorised by the State Government in this 

behalf includiag the letter of consent from the pecren whe is the first owner of 

the copyright =F the film under Section 17 of the ¢ copyright Act, 1957 (Act no. 14 

of 1957) and in.case such copyright is
 assigned under section 18 of the said Act, 

from the assignee of such copyright. " # my 

(5) No person who his been granted licence for keeping a video library shall 

sell, store, Tet on hire, disteibpte exchange or put into circulation in any manwer 

whatsocve! video cassette “of moving pictures other than those contaming 

moving pictures which have been certified as suitable-for public exhibition by the 

authority constituted under section 3 of the Cinematograph Act, 1952 (Act no. 37 

~ of 1952) which when exhibited display the specie’ mark of that ane and 

the same has ‘not been aitered or tempered with in any WAYs since such mark was: : 

affixed thereto. 
: ' : 

: - 

A pet with fall uptodate record of all the video cassettes of moving 

pictures shall be m i aintained by the licensee. 

; ; 
CHAPTER -V 

General 

oe 

“ 
7 

| -19,- The licenses of a video cinema of the cone ormanagers thereof yi ensee or his 

whose name or names have been entered in the licence Sha be present at the video" jomfiee 10 be 

cinema during the period the video ciftema premises are open to the public. present. 

20. The licensee shall display his licence at any conspicuous place where 5:.01, 

exhibitions by means of vi Ts held or in the premises of the video Whratys a8 of Hoencce 

the aase may be. 
sey : 

a1. The portable fire extinguisher of C-T.C. and one. of Soda Acid of KB. providicin tor Bite 

- capacity and one bucket (9 titres Gilled with sand-and four buckets litres) with Extinguisher ete ga 

water Shall be provided, in the premises of video cinema and travelling video 

_ cinema, 

# 

f 22, (1) Any person who is liable to be prosecuted under these rules or. the * Compounding 

Act may atany Une either before of after institution of the prosecution submit an offences 3 

. _ application with full particulars of the offence ta be compou nded to the ligenciag 

1 authority. 
: 

. (2) On receipt of the application under sub-rule (1), the licensing au thority 

| > records of the cas¢ from the inspecting ofpcer 2nd if he deems fit, 

rie ore un oe ta oa reaiisall of such composition 

ee as the licensing authority may © Wee bat not exceeding 
the maximum amovnt 

of fine for the offence. (a 
xceating the ms ! 

(3 Where any such olfence is compoutdeg, ‘the lidensing authority shall 

Send a copy of his order inti leo the court cDcerned that the offence bas been 

~, compounded and the composition fee has been realised. 

(4) The composition fee shall be de sited into the Government account ©. - 

under the head “0045— other Taxes and Duties on Commocities and Setyices: c 

Cinema Licence Fee” in the same ‘manner aS licence fee is deposited. . 

  

     

+. (5) The offence shall stand compounded only after the composition fee has a 

i. been depo ted in the Government account, ’ ; 

.°? 23, G) An appeal under sub-section (3) of seciien Sior sub-section (4) of eI 

& wer SA welt " 
rn : 7“ %, rene 1 E 

(Section 7 of the Act my be preferred to the State Government within 30 Gays rah aie 

‘from the date of service of the order. _ 

‘: (2) & copy of the ground of appeal alongwith its enclosures shall also be 

‘supplied sim tancolisly to the officer against wouse order the appeal 18 preferred, 

who snall supply neressaty recorgsien. such othex information to the Goyernment 

as may, be require. alongwith his conmuents. . So oe 

3) The State Government may graat a temporary stay subject to such 

sonditions 4s Ul may deem Hit, and send. copy ob 13 ofderto the Entertaiment 

tax Commissioner as weil as Lo the District Magistrate concerhe
d, 

=  
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FORM I 
(See Rule 10) 

{ Form of application for licence for exhibition by means of vite: : ri 1. , G) Name of applicant. aie alt oe Seer La SEEM RAE nea ee eon | (ii) Father’s Name ..... ea aise ise alco ae sastibea aoe on oie ee - 
EE , \IE2 Wg See cr aay, pele alge Lpiapesse re 

idl - (iv) Address (i) Permanent... bc... ceveveree Bier eaiee te Ne eee ey . (duly verified) . 
Pet, (ii) Present Address... ee... 0.0.0.5. ae 
F es 2. Namé and desciiption of the place 

Nes Exact location ee house or plot no., if any, where fea: . 2 aruba ae means of Video is proposed, and in F * Van F case of publi it Service vehiclo registration ae withioute of + y 2 operation, if any, 

3. (i) Site planin duplicate under rule 162)6) ; ' 
r ee (ii) building plan in duplicate under Rule 10(2)(ii) 

| 

| 

    

ry Gli) No objection certificate from Municipal Corpotation, Municipal Board of any other local auth ity concerned under Rule 10(2iti). paw : : 
Uv) Photos'a'e sopy. ofthe li¢sics obtained for eommercial use of video or television under Indian Telegraph Act,1§85. * 

! (v)' Dyzamsats Stowingt he oWaership or tenaacy of the place, building and apparatus | : Rule 10(2)(v). ; 

1 

| 

* 

(vi) Inthe case of partnership firm, Name and addi esses of the partners. 

4. Inthe case of Video Bae and travelling Video cinema:. ts 
(\) Number of shows proposed to be held Daily with show tim: ngs of ach ae i 

; > Gi) Width of— 
| (a) Telgvision screen” 

* 

(b) Video Screen | 

(iii) Total se ing capacity with classwise Seating arr angement of each class. . 
(iy) Rates of admission and amount of entertainment taxfor cach ticket. (Seprately a of each class), 

) Proposed date of start of exhibition és means of Video. - 
| 6 (vi) Name of manager, ifany. ~ : aa 

i 

- 

. 5. Inthe case of Hotel and Restaurant — aan 
() Niimer ov television screens/ video screens) video Scope. 

(ii) number of Video casette players. 
: ‘ (ili) proposed date of start of exhibitthn by means of video, 

ao 2 by xy Name of manager, if any. 

5. Ni ey a1 Dite of T veusary Callan with wach the amount of preseribed fee/renewa }. - ; tez has beoa deposited. : . 

Date : Signatume of the applicant with address as 
: duly verified byany Gazetted = 4 

‘ : x Officer. a 

| ; : i : f “ 

  

%   
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FORM Il 
~ (See Rute 12) 

Form of Licence under the U, P, Cinemas (Regulation of Exhibition by means of Video) Rales, 
1987 for Video Cinemas and Travelling Video Cinemas 

  

  

  

  

  

No, - of — ne 

(a) —_— . 
(Name of the Video Cinema/Travelling Video Cinema) a 

ae. — = : -—situated at (6) ——_—__— 

siete ——.-.—with in the Distrist of. 
  

eS —-——i8 licensed under section 3 of the U. P. Cinemas (Regulation) Act, 
1955 and rule Ll of U: P. Cimemas(Regulation of Exnibition by meansof Video) Rales, 
1987 asq place where exhibition by means of video may be given from Eee en 
to : both days inclusive. 

The licence has been granted ta(e)— = 

(Name) : 
aS : —and shall be terminated forthwith if the said (c).—._ — 

ue ~~ — —oeases to own, to hold on-lease or to manage the said (a) 

  

  

shia 

  

  

——.—— — 

Fhe licence is granted subject to the provisions ofthe U.P. Cinema (Regulation) Act, 1955 
_and the rules framed thereunder and to the following further conditions :— 

(1) That the said (¢)—- ‘ Lat 
Shall not exhibit, or permit to be exhibited, if the said (a) : 
  

  

Se 

—-—~rany film other than a film whieh has been certified a8 suitable for public exhibition by aa authority <Jasti: (4 under section 3 of the 

  

  

  

Cinematograph Act, 1952, and which when, exLibite’ ~'. 3 the prescribed mark 
of that-authority, and has not been altered or tempers iv. | hn any Way Since such 
mark was affixed thereto. 

(2) That the said (c).—_——.._- : 
Shall.not exhibit ot permit to be exhibited in the said (a)— 
    

  

a nh ia 

  

certified by an authority constituted under section 3 
aS suitable for public-exhibition restricted to adults. 

(G) That the said (e)} —-——— ~———__ —___-.__—_. 
_ not exhibit or cause to be exhibited at any performance in the said (a)__—_ 

i 

of Cinematograph Act. 1952 

  

—shall 

    

Setenieneieceaneeiel See 
  

(1) any advertisement regarding sexual diseases and medicine to-correct sexual dis- 
orders of purporting to assist the childless in be getting children, etc. and (2) any 
indecent, obscene, immortal ot suggestive advertisement, pictures, or posters on the 
premises of the said (¢@) ————._ ae —_ 

(4y That the said (c) a = 

Shall send previous information of every video film proposed for exhibition to the 
District Magistrate together with the synopsisand details of Number and date of 
certificate issued by the authority constituted under section 3 of the Cinematograph 
Act, 1952 and name of the supplier or distributor of the video film at least one Week 
of, for good and sufficient reasons accepted by the District Magistrate upon application 
by the licensee, three days before exhibition is proposed : 

Provided that if the said (c) a 
  

has submitted to the Distriet Magistrate in accordance with the provisions of thig - 
condition a programme in respect of a number of Almswithin « Specified period of 
one month or lessit shall not be necessary for thélicenseé to inform the District 
Magistrate of any change he intends to make within that specified period in the 
ea dates for exhibition of films included in the programme originally 
submitted. ! ; 

me 
a —_ = ce te 4 . nee ee oe ee a * 

* ae J ——~-— lo any person who isnot an adult, any film which hasbeen ~ 
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aes 

(3) That th: tota! number of seats i 

  

SULA HETATET Tw, 1 Fara, 1988 a sein 
nm the anditorium and the seats for each-class Shall not exceed the number Specified in the Schedule, here to appended nor Shall the number and description of fire appliances, Sanitary fequiroments be less than thoge therein specified, - 

(6) That the said (ce) _.__. 
shall qo display ‘or cause. to be displayed . \ ICLUIES 0 "Posters which depict or represent or Purport to represent a Scene or Shot which has — been excised from any film under the orders of the . the Central Government. 

= @) That there, will be no re 
~ 9.00 A-M. and 12.30'A.M. and t 

before 3:00 P.M. on’ working 
NoTe—Children up to the age of 5 (five) year: guardians shail be exempted feos this eee apply on holidays. Holidays for this purpose bandays and holidays and vacation: prescribed 

(9) That juveniles below” 14 (fourteen) _ 'p thelate night show ‘starting from 9.60 panied by their parents or guardians, 
(10) ‘That the said (¢)—. 

striction on the nu 

exhaust fans, electric fans or 

any photograph, _ pictures or 

‘Board of Film Certification or 

mber of daily shows between hat no show shall be held before 9-00 A.M. and after 12.30-A.M. without the Specific permission of .the licensing authority which - will be given only in very exceptional circumstances, =e 4, (8) That no person below 18 years of age shall be allowed admission in shows held days. mae 

panied by their parents or 
on. This restriction Shall also not 
Shall include Suydays, * Gazetted 

for educational institutions, — 
years of age shall not be allowed admission P.M. and onwards unless. they are accom- 

A 7 
a 

—— + — —   or any other person responsible for the management’of the show. shall not contravene any of the provisions Telating to U.P, 
made: thereunder, 

(11) That the name of the oain feature 

Entertainment and Betting Tax Act and rules 

film exhibited at each. performance shalt Be noted on the Form “B’ statement prepared for each Show under Rule 13 of U. P.. Entertainment and Betting Tax R allow ‘to be exhibited, any feature film in any show. 
(12) Tiaat the sound and light arrangement shall visibility and audibility to all at always be kept in a proper stat 

ules, 1981 and the Renee Seal not cabibit, or sd 
noted, 

otherthan the one so noted. 
be such aS to ensure 

ail times during the exhibitions and the seats Shall & of repairs. 
(13) That all wallsand floors of permanent video all times > washed with disinfectant at least ouce height of 90 oms. from tite floor 

Once a month. 

(14) Atleast lwo spitoons fora 
Spitoon for eyory 20 seats shall be pr 

cinema shall be kept clean at 
every day and all wails upio a Shall be cleaned with astrong disinfectant at leas: 

Seating capacity of 50 seats and one additional ovided at suitable places, 7 he spitoons shall - contains a Strong disinfectant and Shall be emptied and cleaned from time to time. Notice forusing such Spitoons sh 

5 3 

all be displayed prominently. ; 7 
. 

be 
      

st Fax Inspector or Distcict Entertainment Tax Officer. The safety of the said box ~ Shall be tlie responsibility of the said fe} or hisimenager, who will keep with him the before the inspecting officer the above m 
. The racseyasefice red See eae: 

‘Schedule 
1. Total santtioned’c: pacity, (Class-wise break-up of Seats, if any). : 
2, Size of TV Sereen/Video Screen—Video-scope Screen. 
3. Number of seiling fans or bracket fans with size and description, 

- 

Ba = 

eS of the box and produ oe at diced oles Form ‘B’ Statement. 

_ Licensing Authority



    

- gecade qaterarame, 1 fatty, 1988 
— Se - — . 

4. Number of exhaust fans with size and description: 

$, Numbers of urinals and latrines for males and females, 
6. Details for fire-fighting arrangements : 

(a) C.T-C. Fire extinguisher. — : 
(b) Soda Acid Fire Extinguisher. 
(6) Sand buckets. a 

;i ’ ' Licensing Authority, 

= 

  

FORM. TIL 
(See RuLe 12) _ 

Form of liceace uader the U, P- Cinemas (Regulations of Exhibition by means of Video) { ; 
Rules, 1933 fot Motel, Restaurants and Public Service Vehicle 

      No.— —- — Hof = Z re a, 

RE age Sete eae Pv er 
(Name of T ts!/R2Staurant/Registration no. in the Case of Public Service Vehicle) 

-—situated / registered 

  

  

  Under Motor Vehicles Act, 1939 at (b) — as =a 
Ear. ty (Place) i 

Scan ———within the District 6f__—— j 
: - -+——iSlicensed under section ‘ 

a 

i 

  

  

3 <a ; 

3 of the U. P. Cinemas(Regulation) Act, 1955 and Rule 11 of U.P: Cinemas (Regulation of 
Exhibition by means of Video) Rules, 1988 asa place where exhibition by means of video may 
be given from:——____ both days inelusive.,———_-—. __,_--19 — , to —2.—-— 

  

a a 

The license has been granted. to (c)- —————_—-$ __-__-_ 
io, , (Name) 

——— — =——and shall be terminated forthwith if ‘the said (¢) ————$_._$. - => ______ 

teases to own, to hold on lease or to manage the said (4)— : : 

~The license is granted subject to the provisions of the U, P. Cinemas jails of 1 ' 
1955 and the rules framed thereunder and to the further pontitinag en noe ae re 

— 

(1) that the said (@) —____   

  

  
  

“7% . : ~ oe * = . ; == = r -—=—-- 

shalt not exhibit, or permit to be exhibited, in the said =a 

film other than a film which has been certified as suitable for public exhibition by 
authority constituted under section 3 of the Cinematograph Act, 1952 
when, exhibited, displays the prescribed mark of that atte i aA hus aot been 
altered or tempered withia any way Since such mafk was affixed thereto, a 

(2) that the said (c) : 
Shall not exhibit or permit to be exhibited in the said (a) 5 = 

re ee rae ne —~.—to any person 
whois not an adult any film which has beencertified by any’ authority constituted under section 3 of the Cinematograph Act, 1952 as suitable for public exhibition, — eile: gtaph Act, aS Suitable for public exhibition, vce 

(3) that the said (¢) —_ : Eres 
Shall not exhibit or cause to be exhibited at any performance in the said (a) 

  

    

  

  

(1) any advertisement regardin sexual diseases and medicines i, = 
aaah ae purporting to assist the childless in be getting Chiviseo eae, and en) 
—, obsene immoral or suggestive advertisements, pictures, or: rs. ‘on the premises of the said (a) | pe eye eS meg 

* . 
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¢ (4) that the licensee — a - = “a 

ie : a —— — Shall regularly maintain a register chronoldngicaliy with 

' uptodate entries ‘denoting therein the name and tithe of the video film, the num-  _ 

__ ber and date of certificate issued by the authority constituted imaer section 3 of the 
Cinematogtaph Act, 1952 and the name of the supplier or distributor of the said film 

exhibited by im on each performance and the said register Shall be open _—to 

inspection aud produced when demanded by any preserib "ynspecting authority, 

(5) that the - said (ec) ——— : : is ee ' 

Shall not display or cauge to be displayed any photograph, pictures or posters which 

depict or represent purport to represent a Scene or shot which has been excised from 

any film under the orders of the Board of Film Certification or the Central Govern 

ment, i ; ; 

(6) that the sound and light arrangements shall be such as to ensure good visi- 

bility and audibility to all at all times during exhibitions and the seats sball always - 

be Kept in a proper state of repairs. , : / 

  

  

TAB nina dies Leeper awe Licensing Authority. 

j : pe FORM IV : 
[See Rule 17 (3)] : wis " 

: r Licence for keeping 4 Video Library © 

“ ; 1. Name and address of Licensee. ce. ; 

é ; / 2, Ifthel/ceaseeis not th® owaer of the place or building, the name and address of 

- | the owner thereof. : 

a _ 3, Lotation of the place or building. 

ae 4. Working Business Hours of the Library. 

" “5 Period for whichthe licence is granted. . 

‘ Conditions of Licence z 

Thig licanceis granted su bjectto the provisions of the U.P. Cinema (Regulation) Act, 1955 

anitherulestramed thereunder and is also subjecttothe following Conditions :— 

UL) Ay prescribed inspetting authority shall have free accessto the Said premises 

during 2usiness hours in.gider to se whether the Conditions of the licence are 

being Complied with. - 

(2) Th: licensee shall in pene of each filmin his possession, produce when 

demanded by any officer pr bed unde: Rules, ‘a letter of Consemi ircm the pei ton 

who isthe first owner of the copyright under section 17 of the Copyiigh! Ac. JSST 

» (Act XIV of 1957) and in case such copyright has been assigned wnder scetle n 18 ol 

f the said Act from the.assigaee of such Copyright. 

: T. (3) The licensee shall not sell, . hire, let on hire, distribute, exhange and put into 

circulaionany filmothe hena film which has been certified as suitable for pu bie 

E exhibition bythe author ly constituted under Section 3 of the Cinematograph Act, 

1952 and which, when exhibited displays the prescribed mark of that authenty and 

the same has aot been altered or tampered with In any way ‘Such-mark was affixed 

thereto. i red = 

(4) Thatthe licsaiee shallregularly maintain the prescribed register. 

(5) That the licensee shall firnish the information and. submit monthly Telurns as ~ 

required by the Ligenjing Authority withiuthotime prescii bed by him. 

‘ ) Licensing Authority. -” 

By order, ' 

2 G. GANESH, 
Secretary, 

:. Institutional Finance, 

doz woqorte——yorto 78 = (fe) =-(1344)=1988-6650(a80) '


